g IN THE HIGH COURT FOR THE STATE OF TELANGANA
- : AT HYDERABAD

WEDNESDAY, THE SIXTH DAY OF MAY
TWO THOUSAND AND TWENTY SIX

‘PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUNIAR SINGH
AND '
THE HONOURABLE SR JUSTICE N.V. SHRAVAN KUMAR

APPLICATION IN CIVIL SUIT NO: 1 OF 2023
N .
C.S5.NO.13 OF 1958 P

P - : B I e T R E T e S i i i

letween ;

1] Samana Fatima D/o Syed Zahid Ali &
_ate Muneerunissa Begum |
W/o Mir Ali Asghar Razvi

Aged about 30 years, Occ. Private Service
Present Address: Melbourne, Australia
Permanent Address: R/o HNo. 22-8-387,
Purani Haveli, Hyderabad -

2] Zainab Fatima D/o Syed Zahid Ali &

Late Muneerunissa Begum

W/o Syed Mohamed Ali Moosavi

Aged about 26 years, Occ. Private Service
Present Address: Melbourne, Australia

R/o H.No. 22-8-387, Purani Haveli, Hyderabad

Petitioners are represented by their GPA Holders.

1] Syed Zahid Ali S/o Late Mir Sadiq Ali & husband of Late Muneerumssa Begum,
Aged about 59 years, Occupation Civil Engmeer R/o H.No. 22-8-387, Purani Haveli,
Hyderabad ¢ omVlzaled as vegencbanf Ne 227 'n €513 lid5g

(2] M. Sanjeev Kumar Raut, S/o Rattan Narayan Raut, Aged 45 years Qce. Prwate'
‘Busmess R/o Kothi # 51, Safdar Jung Road, Near Gymkhana Club, New Delhi. '

: [31“Dr. Pramod Eknathrao Jadhav, Age: 59 vear, Occ. Doctor, R/o Samartha Heritage,
Opp. M.S.M. Khadekeshwar, Aurangabad.

(4] Mr. Arunkumar Shyamarao Jadhav, Age 61 years, R/o Vasantnagar, Jawahar
1C010ny, Aurangabad.

..Applicants/Propos ed party Defendants

AND




L. Syed Hassan, S/0. Nawab Syed Abdulla, aged about 42 yrs. (Since deceased per LRs

‘ . . . - -m
Respondents No. 2 to 6 herein; brought on record( petitioners 1to 5) in CS 13/1958, n

dreewnadex as per order dt: 16.04.1969 on Application No.59 of 1969)

2. [ atecfunnisa Begurl. W/o. Late Nawab Syed Hasan Pasha, Aged about 45 yrs. R/o. Dewan
Devidt.
3 Bismillak Khanam, W ‘0. Late Nawab Syed Hasar. Pasha, Aged about 40 yrs, R/o Dewan

Devidi, Hyderabad.

4, Durdana Fatima Alias Shahzad D/o. Late Nawab Syed Hasan Pasha, Aged about 11 yrs,
R/o. Dewan Devidi, Hyderabud.

: 5. Syed Yousuf Pusha, S‘o. Late Nawab Syed Hasar Pasha. Aged about
& yrs, R/o Dewan Devidi Hyderabad.

6. Zainab Begum, D/o. Late Nawab Syed Hasan Pasha, Aged about 4 yrs, R/o Dewan Devidi, ":.
Hydcrabad ‘

3

{Since deccused per LRs brought on record petitioners 1 to 5 hereunder as per order dt: 16.04.1969
on Application No.59 of 1960y, (in °S 13/1958) |

(Petitioners 4 to 6 are minor under the guardianship of their real mother Bismillah Khanam
(Petitioner No.3 herein)

...Respondents / Plaintiffs

{
i

7. Sved Kazim IHusszin. S'o Nawab Sved Abdullah, aged about 58 yrs, Shia Muslim, R/o Iranig
Galli, Hyderabad !

8. Sved Ahmed. S'o Svod Abdllah, aged about 45 years, R/o Diwan Devdi, Hyderabad.
9. Syed Hussain, S/o Syed Abdulla, aged about 38 years, R/o Irani Galli, Hyderabad.
10.

Syed Abdul Wahab. S‘o Sved Abdulla, aged about 12 years, R/o Irani Galli, Hyderabad.
(under the guardianship of his mother Putli Begum D-4 & 6 Lately Minor, Since declared as major,
vide order dt: 21-10-1960 in Appl. No. 211 of 1969) (in CS 13/1958)

11. Syed Abdul Hameed, S/o Syed Abdulla, aged about 11 yrs, R/o Irani _-Galli, Hyderabad
12. Amatul Karim D'o. Syed Abdulla, aged about 14 yrs, R./é. Irani Gaili, Hyderabad.

13, Amatul Rahim D/o Sved Abdulla, aged about  yrs, R/o Trahi Galli, Hyderabad.

14.

Amina Begum, W/o. Syed Abdulla, aged about 75 yrs, Muslim, R/o. Irani Galii. Hyderaba

(Since Died and the plaintill and Defendants 1, 2, 3 &7 were brought on record as LRs on 16-2-59
(in CS 13/1958)

15. Putll Begum. W/o. Nawab Sved Abdulla, aged about 28 yrs, R;’o [rani Galli, Hyderabad.
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3 16, Nawab Turab Yar Jung Bahadur, S/o. Nawab Barahamuddowla ‘Aged about 78 yrs
Muslim, R/o Diwan Deodi, Hyderabad

(Smce deceased per LRs D Nos.155 to 158 on 28-3-68 Apphcation 42/1968) (Defendant NO 135
 to 158in CS 13 of1958)

17. Nawab Sajid Yar Jung, S/o. Nawab Barhamuddowh Aged about 60 V18, Mushm R/o

I Banjara Hills, Hyderabad. (since deceased per LRs D-117 to 124) (in C S 13/ 1958)
3
§ 18, Sultan Jahan Begum, D/o. Nawab Gazi Jung, Aged about 65 yrs, Shia Mushm R/o

Hyderabad (since deceased per LRs Def. No.21 was brought on record) (Defendant No 21in CS
L 13 of 1958)

s 19, Bilquis Jahan Begum, W/o. Nawab Rias, Aged about 60 VIS, Mushm R/o Near Siddi Risala,
; Hyderabad

20.  Government of A.P., Rep. By the Chief Secretary, Government of Andhra Pradesh.
21.

The Union of India Rep. By the Secretary, The State Ministry, Central_rSecretariat, New
Delhi. ' _ .

22, The Salarjung Estate Commitee, a corporation havi ing its Office and conduicting its business
at Diwan Dewdi, Hyderabad.

23, Jagir Administrator, Government of Hyderabad having its office Saifabad,Hyderabad.

24.  Syed Mohammad Ali, S/0. Syed Qasim Ali, Aged about 60 yrs, Muslim, R/o Diwan Devdi,
Hyderabad (Since deceased per LRs Defendants 141 to 152 brought on record as per order dt: 24-
_11 -67 in Application No.257/67) (Defendants 141 to 152 in CS 13 of 1958)

25. " Kulsum Begum, W/o. Syed Mushtaq, Aged about 65 yrs, Muslim, R/o Diwan Devdi,
yderabad

Ulfat Begum, W/o. Syed Hyder Raza, R/o Diwan Devdi, (Defendants 129 is declared as the
ole LR 0f D.20 as per order dt: 1.10.65 in Application No.144/1965) (in CS 13/1958)

Ghazi Jung Bahadur, S/o.

] Nawab Falchrul Mulk, Aged about 73 VIS, Sotnajiguda,
:gztabad. (died on 17-9-1971) -

(;l\ﬁlr Asghar Hussain Khan, S/0. Nawab urab Yar J ung. Aged about 53 yrs, Jagirdar, R/o.
1 Gall ' o

H9 Mir Mehdi Hussain Kkan, S/0. Hussain, Aged about 55 yrs, J agirdar,'Rjo Mir Alam,
yderabad.

"Mu Muzaffar Hussain Khan, S/o. Hassan, Aged

A about 48 yrs, Jagidar,
Maﬂdl Mir Alam, Hyderabad )
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31. Mir Gavoor Hussain Khan. S‘. Hassan Yar ILing, Aged about 36 vrs,
R/o. Irani Galli. Hyderabad.

#,

32. Mir Hasan Ali Khan. S/o. Hassan Yar Jung, Aged about 52 yrs, R/o Irani Gally, Hyderabad.
(since deceased per LRS D27 to D28 recorded as LRs and D-1 brought on record as LR, as per
order dt: 23-9-1966 in Application 200/1966) (Defendants No. 27 and 28 in CS No. 13 of 1958)

33. Mir Sultan Ali Khan, S/o. Hassan Yar Jung. Aged about 52 ¥TS, R/o. Irani Galli, Hyderabad.
(since 1D-27 recorded as LR of D-26 along with D-28 and 137 as per order dt: 23-9- 1966 in

Apphmuon 200/66) (in CS 13/1958)

34, Mir Yawar Ali Khan, S/o. Hasan Yar Jung, Aged about 45 yrs, Rio. Irani Galli, Hyderabad.
Fateh Jawar Begum. D o. Husan Yar Jung, Aged about 43 yrs, R/o. Irani Galli, Hyderabad.
36. Akhtar unnisa Begum, Do, T'akoob Begum, Aged about 45 yrs, R/o. Irani Galli, Hyderabad

37. Sughra Begum. D/o. Sher Ban Begum, Aged about 40 yrs, Jagirdar, R/o. Irani galli,
Hyderabad.

38. Mubarak Razia Begum, 1%/0. Sulima Begum. Aged about 28 yrs, Jagirdar, R/o. Hyderabad.

39. Mir Asad Ali Khin, S/0. Noorunnisa Begum, Aged about 50 y1s, R/o. Baradari, Hyderabad

40, Mir Turab Ali Khan, $/6. Noorunnisa Begum, Aged about, Household,
R/o Alawa Bibi, Hvderabad.

41, Sultana Bakht Begum, Do, Noorunnisa Begumn. Aged about yrs, Household R/o Ahwm
13ibi, 1Tvderabad.

42, Sved Laigat Flussain Khan. S’o. Dilawarunnisa Begum, Aged About 55 yrs, Mukthadar, R

House No.13, AL Class CIB block, Naravanaguda, Hyderabad (since deccased per LRs defendant
No.12¥)

43. Syed Taqui Hussain Khan, $/o0. Dilawarunnisa Begum. Aged about R/o. Noorkhan, Bazar,
Hyderabad.

44, Syed Mohiba Ali Khag, 5’0 Dilawarunnisa Begum, Aged about R/o. Noorkhan, Bazar,
Hyderabad.

45. Batul Un Nissa Begum, D/o. Dilawarunnisa Begum, Aged about R/o Noorklnn Bazar,

Hyderabad. (since deceased per LR Defendants 22 to 39 were added as per orders dt: 22.3.1956)
(in S 13/1958)

46, Khursheed Bee, Oce: Maid Servant, Aged about 50 yrs, R/o. Diwan Devidi, Hyderabad.
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: 47, Mubarak begum, W/o. Syed Abbas Ali Khan, Aged about 40 yrs, Household, R/o Guramwa
(Galli, Hyderabad. . . j
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48, Syed Kazim Hussain Khan, S/o. Shujaul Mulk, Gagirdar, R/o Mandi Mir Alam, Hyderabad.

49, Syed-Md. Jaffar Razvi, S/o. Shujaul Mulk, Aged about 62 j{fs, Jagirdar, R/o. Ma,ndi Mir -
- & Alam, Hyderabad. o o "

§ 50 Vizacat Jung, S/0. Shujani Mulk, Aged about 53 yrs, Jagirdar, R/o. Mandi Mir Alam,
4 Hyderabad. : S

‘ 51. Bizaath unnisa Begum, D/o. Shujani Mulk, Aged about 53 ny,_J agirdar, R/o. M Mir Alam,
@ Hyderabad. TE OF TELA - SRR S :
 . 52, Séfdar unnisa Bégum, W/o. Shujani Mulk, 'Aged about 53 jrs, Jagirdar, _R/o. 'Mandi Mir
4 Alam, Hydcrabad. o ' : '
1. 53, Mir Ajaz Hussain, S/o. Fakar Jung, Aged about 34 yrs, Jagirdar, R/o. Mandi Mir Alam,
- Hyderabad. - : . _ ,

8 54 Mir Mumtaz H

_ ussain Xhan, S/o. Fakar Jung, Aged abour 32 yrs, R/o. Mandi Mir Alam,
Hyderabad. | . S

53: Jahandarunnisa Begum, D/o. Fakar Juﬂg; Aged abour 37 yrs, R/o. Deodi Kamal Yar Jung,
| 8 Hyderabad.

56. Hasmat Begum, W/o. Bager Ali Khan, Aged about 55 yrs, r/o Balsetti Khet, Hyderabad.

- 57, Naj ibur_misa Begum, W/o. Fitrat Jung, Aged about 30 yrs, Household, R/o Mandi Mir Alam,
.-Hyderabad. (recorded as LRS of Defendants 72 as per order dt: 24-6-1967 in A

pplication 8/67
along with defendant 136 to 140) (Defendant No.136 to 140 in CS 13 of 1958) '
58'

s o
Alam,

Vazir unnisa Begum. D/o. Fitrat Jung, Aged about 30 yrs, Houschold, R/o. Mandi Mir
Hyderabad. (recorded as LRS of Defendants 72 as per order dt: 24-6-1967 in A

pplication
8/67 along with defendant 138 to 140) (in CS 13/1958) ‘

7. Mir Yakoob Alj Khan, S/0. Mir Shujath Ali Khan, Aged about 57 yrs, Pensioner, R/o. .
i¥0orkhan Bazar, Hyderabad.

Mir Basharat Ali Khan, S/0. Mir Shujath Ali Khan, Aged about 59 yrs, Pensioner; R/b _
Khan Bgzar, Hyderabad. (Since dead defendants 111 to 114 brought on record as LRs on 6-2-
de application No.518/59. ) Defendant Nos. 111 to 114 in CS No. 13 of 1958)

i

el Mir Kazim Ali, S/o. Ahmad Ali, Aged about 38 yrs, Gujam Yab, R/o.Diwan Deodi,
Uyderabad

Mir Dilawar Ali, S/0. Ahmed Ali, Aged about 42 yrs, R/o Diwan Deodi, Hyderabad.

Mir Hyder All, S/0. Ahmed Ali, S/0. Aged about 35 yrs, R/o. Diwan Deod;, I—Iyderabad.
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64, Mir Ahmed Ali Khan, S/o. Mir Kazim Ali Aged about 19 yrs, R/o. Diwan Deodi,
Hyderabad. '

65. Hashmatunnisa Begum, Dio. Mir Kazim Ali, Aged about 18 yrs, R/o. Diwan Deodi,.
Hyderabad.

60, Syed Sayeed Hussain Khan, S/0 Mir Ghulam Hussain, Aged about 44 yrs, R/o. Asif Nagar,
Hyderabad. S

67. Qamarunnisa Begum, Ahsan, aged about 48 yrs, Household, R/o. Dabirepura, Hyderabad.

68. Khatija Begum, Wro. Ghulam Askari, Aged about 70 VIS, Hissadar of Paigah, R/o Asif
Nagar, Hyderabad. '

69. Sayeed unnisa Begum. W/o. Mir Abbas Ali, Aged about 48 yrs, Hissadar, R/o Irani Galli,
Hyderabad. ' '

70. Mir Tahir Ali, S/o. Mir Akbar Alj, Aged about 23yrs, Guzaradar, R/0." Mozam Zahi Market
FHyderabad. '

71. Mir Imam Ali, S;0. Mir Akbar Ali, Aged about 16 yrs, Minor under the of his guardianship

mother Salma Bibi. R'o Muzam Zahi Market, Hyderabad. (since Declared Major vide Application
139/1058 dv: 17-12-195&)

72. Mir Rivasa: All, S.o. Mir Akbar Ali, Aged about 9 yrs, minor under the
guardianship of his mother Salina Bibi, R/o Mazam Zahi Market, Hyderabad.

73. Mir Sadig Ali, S70. Mir Akbar ali, Aged about 12 yrs. (Minor) under the
guardianship of their mother Salma Bibi Defendants No. 71

74, Mir Turab Ali, S7o. Mir Akbar ali, Aged about 8 yrs, (Minor) under the guardianship of the
mother Salma Bibi Defendunts No 71, (in CS 13/1958)

75. Qamarunnisa Begum, Do Mir Akbar ali, Aged about § yrs, (Minor) under the guardianshij

of their mother Salma Bibi Defendants No 71 (in CS 13/1958)

76. Shams unnisa Beguni, )0 Mir Akbar Ali, Aged
guardianship of their mother Salma Bibi (All Sons
aged 6 vears respeciively Mining Gardui

about 12 yrs, (Minor) under the
and Daughters of Mir Akbar Alj, aged 12,8 &
anship of their mother Salma Bibi, D-No.71)

77. Salma Bibi. W/o. Mir Akhar All, aged about 48 yrs, -
78. Nawab Fitrar Junz Bahadur, S/o Ars

Miralam, Hyderabad. (Dert 72
record.) (Defendant Nos. 5152

alam Jung Aged about 80 yrs, Jagidar, R/o. Reandi
nce deceased per LRs defendant 51 , 52 and 138 to 140 brought ¢
and 138 to 140 in CS Neo. 13 of 1958)

79. Qadri Begumy, W | Tvider Yar Jung, Aged about 70 yrs, Household,




Rfo wrani Gally, Hyderabad. (Defendant 42 to 73 have been added as party defendants as per orders
‘B of court dt: 03-10-1956) (Defendant Nos. 42 to 73 in CS No. 13 of 1958) o

5 30 'S‘yed Rafat Ali, S/0. Syed Turab, Muslims; Aged about 80 yrs, respectively No.74 and 75,
38 t/o. Baradari Salarjung, Nizam Bagh, Hyderabad, No.76 and 77 residing at Troop Bazar,
"R Hyderabad ' . - '

3 81, Syed Yawar Hussain,.S/0. Syed Turab, Muslims, Aged about 60 yIs, respectively No, 74
1B and 75, R/o. Baradari Salarjung, Nizam Bagh, Hyderabad, oo ' SRR

:; 82, Syed Jaffar Hussain S/o. Syed Turab, Mﬁslims, Aged about 48 yrs, respecti\}ely, No.76 and -
. ¥ Residing at Troop Bazar, Hyderabad. ‘ -

.: 83 Syed Mohsin, S/0. Syed Turab, Muslims, Aged about 58 yIS, respectively No.76 and 77,
FWResiding at Troop Bazar, Hyderabad. : : S ‘ :

34 Sakina Begum, D/o. Syed Turab, Muslims, Aged about 44 yIS, respectively No.78 & 79,
P Residing at Banjara Hills, Hyderabad. _

‘ 85  Razia Begum, D/o Syed Turab, Muslims, Aged about 44yrs, respectively No.78 & 79,
WL csiding at Banjara Hills, Hyderabad. (All Sons and Daughters of Syed Turab, aged 80,60, 48, 58,
B4 & 44 years respectively 74 & 75 Residing Baradari Salar Jung: Nizam Bagh, Hyderabad, Nos.76
11p & 77 Troop Bazar, Hyderabad, Nos.78 & 79 Residing at Banjara Hills, Hyderabad.)

m B

(e_f '

X436, Syed Hadi Alj, S/o. Syed Vizarat Ali, Aged ahout 27, R/o. Bawachi Khana, Mawan,
MSzlarjung, Hyderabad. _

7. Masooma Begu}n, D/o. Syed Vizarat Alj, Aged about 25, R/o. Bawachi Khana, Mawan
alarjung, Hyderabad. '

o Go

M8 Fatima Begum, D/o. Syed Vizarat Ali, Aged-about 23, R/o Bawachi Khana, Mawan,
goalarjung, Hyderabad.

63, Sayyad Begum, D/o. Syed Vizarat Ali, Aged about 23, R/o Bawachi Khana, Mawan,
g alarjung, Hyderabad.
HM(Syed Vizarath Ali aged 27, 25,23 & 23 years res

: pectively all Residing  at Batuachi Khar, Nawab
1 alar Jung, Hyderabad.)

R 0. Syed Ahmad Hussain, S/o. Syed Abbas Hussain, Aged about 24 yrs, R/o. Mogalpura,
‘HEtyderabad. , : . '

Syed Mustafa Hussain, S/o0. Syed Vizarat All, Aged about 22 y1s, R/o. Mogalpura,

G i ; Syed Mazhar Hussain, S/0. Syed Vizarat Ali, Aged about 20 yrs, R/o. Mogalpura,
5 Yderaba : :
i 0B ' :

g Syed Asgh

- ar Hussain, S/o0. Syed Vizarat AL, Aged about 19 yrs, R/o. Mogalpura,
BRVderabag .
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94, Sajjadi Begum, D/o. Syed Vizarat Ali, Aged about 23 yrs, R/o. Mogalpura, Hyderabad.

95 Syed Kamal Hussain, S/o. Syed Vizarat Alj, Aged about 19 vrs, R/o.
Mogalpura, Hyvderabad.

90.  Muzafarunnisa Begum, D/o. Syed Vizarat Al, Aged about 18 yrs, R/o. Mogalpura,
Hyderabad. (Sved Vizarath Ali aged 22,20, 19,23, 19 & 18 years respectively all Residing at
Moghalpura, Hyderabad.) '

97. Sarwar Hussain. S o, Syed Mehdi Hussain, Aged about 25 yrs, R/o. Baradari, Nawab
Salarjung, Hvderahad. :

95. Zohra Begum, 1)/0. Syed Naser Hussain, Aged about 16 yrs, Minor under the guardians
ot Syed Jafar Hussain, R/o. Nizam Bagh, Hyderabad, : :

94, Akhtar Begum, D/o. Syed Naser Hussain, A ged about 14 yrs, (Minor) under the
guardianship of Syed Jaffar Hussain Nizam Bagh, Hvderabad.

100, Sardar Begum, D/o. Syed Naser Hussain, Aged about 12 y1S. (Min(ir) under the
guurdianship of Syed Jaffar Hussain Nizam Bagh, Hyderahad.

10l Sved Qurban Mussain, S‘o, Syed Naser Hussain, Aged about 11 yrs, (Mindder, the
guardianship of Sved Jaftar Hussain Nizam Bagh, Hyderahad.

102 Syed Zamin Hussain, S/o. Syed Naser Hussain, Aged about 12 yrs, (Minor) under the
guardianship of Syed Jaffar Hussain Nizam Bagh, Hyderabad.

103, Badrunnisa Begum, D/o. Sved Abul Fazal, Aged about 50 yrs, R/o. Darushafa, Fateh
Durwaja, Adikmet. Hvderabad,
104, Raisunnisa Begum, Do, Syed Abul Faz

al, Aged about 45 .yrs, R/o. Darushafa, Fateh
Durwaja, Adikmet, Ilyderabad,

105 AShI"delﬂI'}isa Begum, D/o. Syed Abul Fazal
Durwaja, Adikret, Hvderabad,

(Sved Naser Hussain, aged L4, 12, 11, & 12 years respectively all Micors under the Guardiansh
Sycd Jaftar Hussain, Nizam Bagh, Hyderabad. Syed Abdul Razal, aged 50, 45 & 40 years
respectively Residing at Darusl Shifa, Fathe Darwaza, Adikmat respectively Hyderabad)

- Aged about 40 yrs, R/o. Darushafa, Fateh

106, Noocrunnisa Begum, D/o. Syed Abu Talib, aged about 70 yfs,
(Defendants 104 to 106 were |

orought on record as LRs on 30-08-1958 in IAN0.253/1958) (in
13/1958)

107 Sved Asadulla, &/, Syed Abu T

alib, Aged about 80 yrs, R/o Baradari,
Hyderabad.

108, Sheradi Begum. S/ Svaed Abu Talib, Aged about 80 y1s, R/o Baradari, Hyderabad.
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% 109.  Fakrunnisa Begum, D/o. Syed Abu Haatfiz, Aged about 45
(Defendants 74 to 103 were added as per H.
CS 13/1958) - . y

yrs, R/o. Baradari, Hyderabad.
C. Order dt: 11-11-1957 in CRP.No.1313/1956. (in

4

g 110 Gafoorunnisa Begum, D/o Shaik Mehdi Ali, Aged about 23.
111, Shaik Yousuf Ali, $/o Shaik Mehdi Ali, Aged about 14.

4§ 112 Shaik Raza Ali, S/0 Shaik Mehdi Al

2 115 Syed Dilawar Ali, /o Syed Rahat Ali, aged about 48, R/o Baradari, Hyderabad.
8| 114 Syed Sajjad Ali, S/0. Syed Rahat All, aged about 46, R/o Baradari, Hyderéx-bad.
- Syed _
115,

Syed Shujath Ali, S/0 Syed Rahat All, aged aboﬁt 44, Rio Baradari, Hyderabad.

116, Nawadb Begum, D/o. Syed Rahat AL,
 Mehdi Ali, aged 23, 14, & Sye
 Baradari, Hyderabad) '

aged 'abo_ut 38, R/o Baradari, Hy.‘d-era‘b.ad. (Shaik
d Rahat Ali aged 48, 46, 44 & 38 years respectively all Residing at

117, Mir Jaffar Ali Khan, S/o Mir Bashrat Al Khan, R/o Meandi Mir, Hyderabad.

FEAe . RS

118 Mir Mahmood Ali, S/o. Mir Bashrat Ali Kh
8 2s per order di: 10-9-1965 in Appl.No.114/1965) (
B Alam, Hyderabad. (in CS 13/ 1958)

W15 Hussain Begum D/o. Mir Bashrat AL Khan,

B (Since decease per LRs Defendants 153 &154 brought on record as per order 27-8-1965 in
| ArpiNo.403/ 1964) R/o. Mandi Mir Alam, Hyderabad.

gDéfendant Nos. 153 & 154 in CS No. 13 of [958)

an (Defendant No.112 since declared as Major
When Minor Appl. No. 85/1960) R/o. Mandi Mir

Imtifazunnisa Begum, D/o. Mir Y

akub Ali Khan, Aged about 19 yrs, R/o -
oorkhan Bazar, Hyderabad

3 - Mahmooda Begum, D/o. Syed Yawar Hussain, aged about 30, Occ: Household, R/o.
b off ajiguda, Hyderabad. . _

2 _"Siddiqui Begum, D/o. Syed Yawar Hussain, aged about 27, Occ: Household, R/o.
S=l2iisuda, Hyderabad.
;- °usht on record

_ as LRs of D-75 on 19-08-1960 on Appl.No.88/1960) (Deféridant No.75in CS
13 of 1958) :

2. Askar Nawaz J ung, S/o. Late Nawab Sajid Yar J ung, Aged about 45 yrs. Devdi
émuddowal, Hyderabad, A.P.

: -K?Zim Nawaz J ung, S/o. Late Nawabh Sajid Yar Juﬁg, aged about 44 yrs, R/o. Prade Villa,
Maldan, Hyderabad.
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125, Fatima Sultana Begum, [Yo. Late Nawab Sajid Yar Tung, Aged ’LbOUt 40 yrs, R/o. Devdi
Mukara Muddowalm, Hyderabad.

126.  Razia Sultana Begum. 1)/0. Late Nawab Sajib Yar Jung, Aged about 37 yrs, R/o. Devdi
Mukaramuddowla, Hyvderabad.

127.  Kairunnisa Begum, Alies Zakia Sultana Begum, D/o. Late Nawab S’l_]ld Yar Jung, Aged
abouf 36 yrs, R/o. Khaair Mansion, Hyderabad.

128.  Zohra Sultana Begum Alies Jakia Sultana Begum, D/o. Late Nawab Yar Jung, Aged abo
35 vrs, R/o. Devdi Mukaramuddowla, Hyderabad

129, Ashrufunnisa Begum Alies Late Nawab Sajtb Yar fung, R/o. Devdi Mukaramuddowla
Hvderabad.

© 130, Suliana Alam Saheba, W/o. Late Nawab Sajib Yar Jung, Aged about 62 yrs, R/0. Devdi
. Mukaramuddowla, Hyderabad.
(Defendants 137 to 124 brought on record as LRs of defendants 11 as per orders of the court dL
23.09-1960 Appl.No.173/1960) {Died D-117 to 123 recorded as LRS of D-124 vide order dt: 18
1961 on Appl. No. 13071961 (Defendant Nos. 117 20 123 in CS No. 13 of 1938)

131, Syed Abbas Ali. S'o. Mir Mohd Ali. Aged £8 yrs, R/o Andercon Nirza, Mahal Khas Pu
Devdi Nawab Salarjung. Hyderabad. (brought on records as TRS Deft. 20 as per orders of the ¢

di: 12-8-1960, on struck off from the record as per order di: 1-10-1965 in Appl No.144/1965) (i
CS 13/1958)

132, Naleeba Begum. Do, Batulunisa Beghum, Aged about 26 yrs, Occ: Household, R/o.
Noorkhan Bazar, Hyderabad.

133, Hydari Begum, U/o. Batulunnisa Vegum, Aged about 24 yrs, Oce: Household, R/o.
© Noorkhan Bazar, Hyderabud,
(Detendants 126 & 127 arc brought on record as .Rs of dufendants No.39 vide order of court d
F0-4-1902 in application No.138/1962) (Defendant No. 39 in CS No. 13 of 1958)

134, Zahra Begum. W Syed Hiaquat Hussain Khan, Aged about 45 yrs, R/o No.13, CIB
Ouarters, Naravanagude, Hyderabad. (Defendants No.128 brought on record as LRs of defend:

No.36 vide orders of Court di: 29-6-1962 on application No. 115, 137 and 235 0f 1962) (in C,
13/1958)

1550 Syved Kamar Hassan. S/o. Sy ed Hashim Hessain, Aged aboui 7 yrs, Minor by guardian

natural mother Butul Begum, W/o Syed Hashim Hussain, aged about 28 yrs, HL.N0.22-7-268,

(Deceased Defendant No.20. vide order of court di: 20-7-1962 in application No.246/1962)
(Defendant No 201dn €8 No. 13 of 1958)

136, Yousuf Begum. W/o. Late Syed Mohd Jaffar Razvi, Aged about 51 yrs,
Rio. Lingampalli, Hvderabad.
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1 137, Syed Asad Ali Khan Razvi, /0. Late Dr. Syed Mohd Jaffar Razvi, Aged about 24 yrs, R/o
i Lingampalli, Hyderabad. , _
i f

' . 138.  Syed Bizaat Hussain Khan Razvi, S/o. Late Dr. Syed Mohd Jaffar Razvi, Aged about 22 VIS,
§ R/o Lingampalli, Hyderabad.

4139, Syed Guiam I—Iussaih Khan Razvi, S/o. Late Dr. Syed Mohd Jaffar Razvi, Aged about 19
4 yrs, R/o. Lingampalli, Hyderabad.

4 140, Syed Abbas Ali Khan Razvi, $/o. Late Dr. Syed Mohd Jaffar Razvi, Aged about 16 yrs, R/e.
& Lingampalli, Hyderabad. (Defendants No.134 minor by guardian Begum Defendants No.130 vide
out @ order dt: 29-6-1962 on application No.241/ 1962 since declared as major as per court order di: 30-9-

g 1966 in Appl.No.208/1966. Defendant 130 to 134 brought on record as LRs of defendants No. 43
Q vide order dt: 27-7-1962 in Application No.240/1962) (Defendant Nos. 130 to 134 in CS No. 13 of
B 1958)

3 141.  Syed Hamid Hussain

: 142, Syed Hashim Hussain (Defendants 135 & 136 are brought on record as LRs of defendants
- -3 119 as per order dt: 25-6-1965 in Application No.23/1965) (in CS 13/1958)

8"8": ; .

. ¥ 143, Khudaja Begum, W/o. Late Mir Hasan Ali Khan, Aged about 60 yrs, R/o. Yakutpura,

g Hyderabad. (Brought on record as I.Rs of defendant No.26 along with defendants 27 & 28 who are

a, 8 already on record as per order dt: 23-9-1966 in Application No.200/1966) (in CS 13/1958)
ourtl
in 144, Amina Begum, D/o. Fitrat ] ung. Aged about 40 yrs, R/o. King Koti, Hyderabad.

145, Sultani Begum, D/o. Nawab Fitrat J ung, W/o. Mohsin Al, aged about 35 yrs, R/0. Motai
g8 Khana, King Kothi, hyderabad. :

146 Kasim Begum, D/o. Fitrat J ung, Aged about 42 yrs, R/o Mir Aalam Mandi, Hyderabad.
f(Defendants 138 to 140 are brought on record as LRs of Defendants No.72 and defendants 51 & 52

M are recorded as [LRs as per orders dt: 24-6-1967 in Application No.8/1967) {(Defendant Nos. 51 &
& 52 in CS No. 13 of 1958) |

bl e

. 147_. ‘Mir Abbas Ali, §/0. Syed Mohdammed Ali, Aged abour 47 yrs, R/o. Nizam Bagh, Diwan
48 Devidi, Hyderabad.

s ;1_48.. . Butul Begum, D/o. Syed Mohdammed All, Aged abour 45 yrs, R/o. Nizam Bagh, Diwan
: ?e"ldl, Hyderabad.

: 149 _ Mir Talib Ali, 8/0. Syed Mohdammed All, Aged abour 44 ¥18, R/0. Nizam Bagh, Diwan
D vidi, Hyderabad. '

S0 Mir Mumtaz Ali, S/0. Syed Mohdammed Al, Aged abour 42 yrs, R/0. Nizam Bagh, Diwan
Jevidi, Hyderabad.

Aahmadi Begum, D/o. Syed Mohdamumed Ali, Aged abour 40 yrs, R/mes
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Bagh, Diwan Devidi, Hyderabad.

152, Mir Raza Ali, S/o. Syed Mohdammed Ali, Aged abour 39 yrs, R/o. Nizam
Bagh, Diwan Devidi, Hyderabad.

153, 7Zahida Begum. S/0. Syed Mohdammed Ali, Aged abour 56 yrs, R/o. Nizam Bagh, Diwaq
Devidi, ITyderabad.

154, Mir Nasir Ali, $/o. Sved Mohdammed Ali, Aged abour 35 yrs, R/o. Nizam Bagh, Diwan
Devidi, Hyderabad.

155.  Hussain Begum. Dfo. Sved Mohdammed Ali, Aged abour 30 yrs, R/o. Nizam Bagh, Diwan
Devidi, Hvderabad.

156. Kazim Begum. D/o. Syed Mohdammed Ali, Aged abour 26 yrs, R’o N1zam Bagh, D1wan
Devidi, Hyderabad.

157. Fatima Begum, D/o. Sved Mohdammed Ali, Aged abour 24 yrs, R/o. Nizam Bagh, Diwan
Devidi, Hyderabad. :

158.  Khurshid Begum, W/o. Syved Mohdammed Ali, Aged abour yrs, R/o. Nizam Bagh, Diwan s
Devidi, Hyderabad. (Defendants No.141 to 152 are brought on record as LRs of defendants No.18 3

as per order of court dt: 24-11-1967 in Application No.257/1967) (Defendant Nos. 141 to 152 in
CS No. 13 0f1938)

159.  Mir Jawfeeq Ali. S‘o. Vagi Ali, Aged about 65 yrs, R/o. Hyderabad.

160, Munawar Ali. S/0. Mir Jawfeeq All, Minor, R/o. Hyderabad. (Being minor per guardian 3
defendant No.153 appoianted as per order dt: 27-8-1965 in Application No.404/1964) (Defendants b

153 & 154 brotght on record as 1.Rs of defendants 113 vide application No.403/1964 order dt: 27;
8-1963) (Defendant Nos, 153 & 154 in CS Ne. 13 of 1958) .—‘1

161, Abbas Yar June. S'o. Turab Yar Jung, Aged about 57 yrs, R/o. Nizam Bagh, Hyderabad. ;

162, Noor Yar Jung, S/o. Turab Yar Jung. Aged aboui 62 yrs, R/0. Near Fateh Maidan,
Hvderabad.

163.  Khursheed Jahan Begum, Do, Turab Yar Juno, Aged about 60 yrs, R/o. Shadi Khanan in :
Nizam BaOh Hvderabad.

164.  Showkat Jahan Begum, S/o. Turab Yar Jung, Aged about 55 yrs, R/0. Devidi Mukara
muddowla, Patiarghatti. Flvierabad. (Defendants 155 to 158 are brought in record as LRs of

defendant No.10 as per order diz 28-3-1968 in Application No.42/1968) (Defendant Nos. 155 to 15
in CS No. 13 of 1938)

165, D.Dilip Raj Krishna, S o, 1. Murali Krishna

166, V. Ashok. S o. V. Ananda Rao,




167.  Sripathi Madan, S/o. $.A. Tulasirao, '

168.  Md. Zakir Osman, S/o Md. Osman, . o -

. §169.  Laeeq Ahrhe’ﬁi? S/o._ Shelk Ahmed,

fo M _Algeﬂmddin-(qﬁ:q'cier) S/o. Md. Raheemuddin,

171, Haji ShanfS/o Lﬁté.Mahqbcl)_ob

| . 172, Shagik Azeemn, /0. Sheik Mahaboob, |

b 175 Shaik Shoukath ai'i_; 8/0. Shaik Ahmed, - ;
B 170 Md. Mazhar, S/o. M, Jaffar -

4 (Impleaded as Defendants Nos.159 to 168 were brought o

: | nts Nos.1: . 1 record as per order dt: 12-6-2002 in
3% Application No.635 to 637/2002) (Defendant Nos. 159 to

168 in CS No. 13 0f1958)
175. BaqfaWat Begum, W:/o.'Late Nawab Syed Ahiﬁed,‘ o )
' 176.  Syed Akbar Ali @ Zah_oor Nawab, .S/o. Late Nawab Syed Ahmed;.
177, Syed Hamza, /0. Late Nawab Syed Ahmed,

178.  Syed Ali Abul Hassan @Amir Nawab, S/o, Late Nawab Syed Ahmed,
179, Syed Mohammed, S/o. Late Nawab Syed Ahmed,

30 Muntar Begum, W/o. Late Nawab Syed Akthar Ali Hafeez Nawab,

_:, 1 81, Ahahnaz Begﬁ'm,' D/o. Late Nawab Syed Akthar Ali,

8 Sakina Begum, D/(S. Late Nawab Syed Ak.thar Alj,
Saheda Begum, D/o. Late Nawab Syed Akthar Alj,
Fathima Kubra, D/o. Léfe Nawab Syed Akthér Alj,
Syed Ali Aga, Sko. Late Nawab Syed Akthar All,

- Syed Hassan Agha, S/o. Late Nawab Syed Akthar Ali,
Pleaded Defts-169 to 180 were brought on record vide court order dt: 1-9-2004 m

1-"N(l854/2004r in CS.13/58) (LRs of D2). (Defendant Nos. 169 to 180 in CS No. 13 of 1938)

[ Goutham Chand Jain, S/o. Parasmal J ain, aged 45 years, Occ: Business, R/0.H.No0.10-02-
2 West Marredpally, Sec'bad. ' '
Jinender Jain, $/o. Parasmal Jain, aged 43

vears, Occ: Business,
-02-172, West Marredpally, Sec'bad. '




189 Amit Jain. S'o. P. Gutamchand Jain, aged 20 years; Occ: Business, R/0.10-02-172, We
Marredpally, Sec'bad. o

190. Arvind Kumar Jain, S/o. Ratan Lal Jain, aped 44 vears, Oce: Business,
R/o.H.No.26, Happy FFrclave, Balaramraj, Sec'bad.

191, Devraj Ranka, S/o. Late Kaluram Ranka, aged 68 years, Occ: Business, Chandralok
Complex, Sec'bad.

192, Prakask Chand Luniya. S/o. Mangilal Luniya, aged 56 years, Oce: Business, R/0.H.No
313, Ramgopelpet, Sec'bud,

193, Shanti Devi Luniva. W/o. Prakash Chand Luniya, aged 52 vears, Occ:
Housewife, Rio.H No.2-4-513, Ramgopalpet, Sec'bad. '

194, Mangilat Luniya, S/0. Ratanlal Luniya, aged 77 years, Occ: Busineés_, R/0.H.No.2-4-51
Ramgopalpet, Sec'bad. .

195. K. Rainesh, 5/0. K. Bhaskar Rao, aged 47 vears, QOcc: Business, R/.0.448, Venkatrao C¢
PG. Road, Sechad.

196. K. Rajender Kumar. S'o. 1. Bhaskar Ra
Colony, PG. Road. Sec'had.

0, aged 38 years, Occ: Business, 448, Venkatra
197, P. Veersham. S 0. Late Narayana, aged 44 vears, Occ: Business,
Rio HNo.12-10-590.79 1. Warisguda, Sec'bad.

(DefiNos.181 1o 191 impleaded as per court order dt 5-1 1-2004 in AppI.No.1166/2004) (Defen
Nos. 181 to 191 in €S No. 13 of 1958) '

198, M/s Bin Mahfooz Construc
Mahfooz, S/o. Khalid Ahdullah Bi
Moazam Jahi Markei, 11 vderabad.

tions, Through Managing Partner Abduyl Aziz Khaild Bin
n Mahfooz, aged 36 years, Oce: Business, R/0.H.No.5-5-50¢

199 Khalid Abdulla! Bin Mahtooz,
200, Abdullah Khalid Bin Mahfooz
201, Mahammed Khalid Bin Mahfooz
202, AB()od Khalid Bin Mahtooz,

203, Saad Khalid Bin Mahlooz,

204 Salah Khalid Bi,, Mahfooz,

205, Yaser Khalid Rin A%

(D.@"QTS.I% t;) 1G99 ig Fi“ Ro.H.N0.17-5-272 Dabeerpura, Hyderabad.)
(DeFNos-192t0 199 im pleaded ag per court order dated: 5-11-2004 in

ahtooz,
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Appl.No.1168/2004). (Defendant Nos. 192 to 199 in CS No. 13 of 1958)

206. V. Ashok, S/o. V. AnandaRao, aged 36 years,

| Occ: Business, R/o. HNo.13-1- 1232/A/5 Ambedkflrnagar
Hyderabad - 500061 .

207.- Md. Zakir Osman, S/0. Mohd. Osman, '1ged 38 years, Occ Busmess R/o.H No 13 3-43/1/2,

Mustaidpura Hyderabad - '500067. : : ,

208. Syed Mustafa Ali Za1d1 S/o. Syed Mahmood Ah Zaidi; aged 35 years, years, Occ Busmess,
§ R/o. H.No. 22-3- 334, Ma.m Mir Alam, Hyderabad. _

£ 209.  Laeeq Ahmed S/o. Shaik Ahmed, aged 37 years, Occ Busmess R/o. H No 13-5-33, Tappa
i} Chabutra Hyderabad- 500067 _

§ 210. Dilipraj Krishna S/o. Late D. Muralikrishna aged 35 years, Occ: Business, R/o. H.No.8-2-
120/86/4, Road No.3, Banjara Hills, Hyderabad.

21'1. P. Srinivasa Rao, S/o0. P. Babu Rao, aged 38 years, Occ: Business,
2k R/o0. Plot No.4 Tahir Villa, Yousufguda, Hyderabad.

212, P.V.Suryanarayana, S/o. P.V. Krishna Prasad, aged 35 years, Occ: Business, R/o. Plot
B No.4, Tahir Villa, Yousufguda, Hyderabad.

213.  Md. Mazhar, $/0. Mohd. Jaffar, aged 30 years, Occ: Business, R/o. H.No.13-4-161,
3§ Sabzimandi, Hyderabad.

214, K Ravi Shankar, S/0. K.P. Raju, aged 30 years, Occ: Business, R/o. 12-1-3/6A, Near Black
At 3k Bridge, Opp: Tq., Office, Padmanipeta, Amlapuram, EG., District.

215. K. Rama Mohan, S/0. K. Raja Kishan, aged 39 years, Occ: Business, R/012-2-417/46/1,
-Sharadhanagar Colony, Kulsumpura Post, Hyderabad.

216.  D. Prabhakar Reddy, S/o0. D. Janardhan Reddy, aged 28 years, Occ. Business R/o. Plot
1510.402, Vinkatapathi Mansion, Bhagayanagar Colony Opp: KPHB Colony, Kukatpally, '
:Hyderabad.

217, B.Radha, D/o. K.V.S.S. Murthy, aged 35 years. Oce. Household, R/o. flat No.12, Block
No.11, Kendriavihar Apartments, Miyapur, Hydeiabad

218, Madhulika, D/o. Late D. Ramachandra Reddy, aged 39 years, Occ: Household, R/o.
Himyathnagar, Hyderabad.

7. Kum. K. Aishwarya, D/o. Capt., K. Kishan, aged 19 years, Occ: Student, R/o. Plot No.690,
veen Nagar Colony, Banjara Hills, Hyderabad.

g Syed Azghar, S/0. Late Syed Moulana, aged 35 years, Occ: Business, R/o. HNo.19-3-
9/A/76/77, Jahanuma, Hyderabad.
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221. Mohd. Moinuddin, S‘o. Lal Mohammed, aged 43 years, Occ;: Business,
R/0.19-3-262/2/3. Jahanuma, Hvderabad.

222, Sved Aneesuddin, S/o. Late Sved Sayceduddin, aged 40 years, Oce. Business,
Rfo. Karkhana, Sec'bad. . '

(Def Nos.200 to 216 impleaded as per court order dt: 5-11-2004 in ApplNo.1 170/2004 and
1172/2004) (Defendant Nos. 200 to 216 in CS No. 13 of 1958) '

223. Mohd. Muneerﬁddinv.sio. Late Mohd. Mahmood aged 50 years, Occ: Business, R/o. 9-6- ' ;
8081, Santoshnagar, Hyderabad 500051. -' : '

224, Mohd. Abdul Haleem Aunsari, S/o. Mohd. Abdul Qahatr Ansari_a_'aged.élS years, Occ: | : :
Business, R/o. 18-1-390, Defence Road, Hyderabad-300005. - o

225,

Mohd Hameedullah Khan, S/o. Late Mohd. Munawar Khan, aged 58 years, Occ: Business,
Rfo. 20-7-597 inside Fathedarwaza, Hyderabad 500265,

226, Zafar Alam, Sro. Mohd. Hashmi, aged 47 years, Qce: Business, R/0.20-4-551/A/1 , _
Khilwath, Hyderabad-300002. (Def. Nos.217 to 220 impleaded as per court order dt: 5-11-2004 in
Appl.No. 1172/2004) (Defendant Nos. 217 to 220 in CS No. 13 of 1958) ;

2270 Nawab Mehbood AL Khan S/o. Late Khurshid Jehan Begum, .aged about 60 years, R/0.5-9- 1

101, Public Garden Road, Nampally, Hvderabad.

228 Baderunnisa Begum. W/o. Late Fidri Hussain, D/o. Late Khurshid Jehan Begum, aged about
5 years. R/0.3-9-101, Public Garden Road, Nampally, Hyderabad. 3

229 Azamatunnisa Begum, W/o, Md. Tazikhoya Khan, aged about 57 years, Late Khurshid
feban Begum, R/o 3-9-101, Public Garden Road, Nampally, Hyderabad

(Def. Nos.221 to 223 impleaded as per court order di: 30-01-2009 in Appl.No.1 109/2008)
(Defendant Nos. 22110223 in €S No. 13 of 1938)

2300 Yousuf Mivan. Sio. Laze Ahmed Mivan, aged about 46 Yrs, Occ. Business, R/o H. No. 9-4-

7772 Yousuf Tekdi, Tolichesv'si. Hyvderabad, :

231 Syed Akthar, S o Imam Seheb, aged about 64 Years, Occ; Business,
R:o. H. No, 9-4.77/2, Yoeusuf Tekdi, Tolichowld, Hyderabad,.

(Dell Nos.224 & 225 impleaded as per court order dt: 04-03-2014 in Appl.N0.179/2014) (D-7)
(Detendant Nos. 224 10 225 in CS No. 13 of 1958)

%32. M/s. Thaleursidas Mukhram, represented by Shri. Ashck Agaryval, 1
5/0. Late Mukhram Agarwal, aged 53 years, Occupation: Business, R/o, H.No.1-8-337/1, Fore _
Fronte Rovalle, Block-A, 501, Indian Airlines Colony, Begumpet, Secunderabad. !



L (Def. No.226 1mpleaded as per court order dtf 98.04-2014 |
._(Defendmt No 226 in CS No. 13 of 1938)

in Appl No. 460/2014) (Decree)

o Respo"r'dents/Defendants
,_232 Syed Murtuza Ah S/o Zalnd Ah Aoed 34 years, Oce: Software En r, Working at
Bangalore, Permanent reSIdent No: _22 -8-387, Purani Haveli, Hyderabad,” b3 represented by

e of the1r GPA* Ho amod Elmathrao Jadhav, S/o Eknathrao Jeidhav Aged about 52
€ rs; occ: Medlcal Practitiorier, j'R/o Samarth Herl‘mge RHI K_had Kes'
i_;mn Mandal, ‘Aurdngabad, Maharashtra State,

efendant 228 1mpleaded ds per Court Order dated 20 06. 2014 Apphcatlon No.

-‘RGCBIVGI cum Comrmssmner H No. 8- 1-3 66/A/ 122/1, J anki Nagar, Téilch_owlii; '.I!Iyd._erabad
=500 008 A | D e : _

'Plot No 30 'Gunja Sreemifas Coiony, -
. Opp.-Vaishavi Enclave Pet Basheer'ibad
. Hyderabad-500 014,

" (The above mentloned Retlred District J udges were

appointed as Receivers-Cum-
- Commissioners vide Court order dated 24.01.202 3) '

- Application under order 22 Rule 10 and Order 1, Rule 10 RAN Section 151 of
CPC praying that this Hon’ble Court may pleased to permit the Applicants/Proposed
Party Defendants herein to come on record as Defendant No. in the suit in CS No.

13 of 1958 and in all Miscellaneous Applications if any pending in the interest of
justice

Counsel for the Petitioners : Ms. Manjari S Ganu

Counsel for the Respondents : Sri G.Anandam

The Court made the following : ORDER

ndents/Defendants

3

Opp Maratwada B

F

,_.




IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND ‘
THE HONOURABLE SRI JUSTICE N.V. SHRAVAN KUMAR

Application No.l of 2023 in C.S. No.13 of 1958

Date: 06.05.2026

Between:
Samana Fatima and another

Implead Petlitioners/Proposed Party Defendants
And

Sved Hassan end Four others

Respondents/Plaintiffs

JUDGMENT: (Per the Hon ble S Justice N.V. Shravan Kumar)
Ms. Manjiri S Ganu, learned counsel representing
Implead Petitioners and Mr. G. Ananadam appearing for the

respondents,

2. This Application is filed under Order XXII Rule 10 and Order I,
Rule 10 read with Section 151 of Civil Procedure Code seceking to
permit the Applicants; proposed party defendants to come on record
as defendants in the suit in C.8S. No.13 of 1958 and in all

miscellaneous applications, i any pending.

3 [t 1s the case of the Petitioners that suit in C.S. No.13 of 1958
was f{iled for partition of Mathruka properties of Late Nawab Mir
Yousuf All Khan Salar .Jung Bahadur Il who died on 02.03.1949

leaving behind his vast properties both movable and immovable,



2
s No 13 of 1958
including self-purchased Magqgtas and Nuzul lands. The then
Government of Andhra Pradesh and presently Government of
Telangana is one of the defendants in the suit. I¥ is submitted that
the Government has given up claims with regard to the landed
properties including 12 Magqta villages and Nuzul lands. It 1s
submitted that some of the parties in the above mentioned suit
entered into a clandestine compromise without there being any right,

title or entitlement and subsequently a Compromise Preliminary

Decree was passed in the suit on 05.03.1959.

4. It is further submitted that late Nawab Mir Yousuf Ali Khan
Salar Jung Bahadur IIl was the Prime Minister of the then Nizam
Government of Hyderabad State and was a Shia Muslim. Salar Jung
III was married to one Kaniz-e-Fatima and a daughter was born to
them out of wedlock and was named as Zainab Begum. The said
Zainab Begum was married on 31.01.1969 to one Mir Mustafa Ali
Khan (now deceased) and a daughter was born out of wedlock on
01.12.1969 and was named as Muneerunissa Begum, who was the
only daughter of Zainab Begum and grand-daughter of Mir Yousuf Ali
Khan Salar Jung IIl. The said Muneerunissa Begum was married to
one Syed Zahid Ali on 10.02.1990 and a son and two daughters
namely Syed Murtuza Ali (son), Samana Fatima and Zainab Fatima

(Daughters & Petitioners herein) were born to them.




HC L & NVERL G
Apoir No.loof 2023
in
C.8 No 13 of 1958

]

3. [t is further submitted that the said Muneerunissa Begum was
declared as the natural daughter of Zainab Begum and grand
daughter of late Nawab Mir Yousuf Ali Khan Salar Jung III by Family
Court, City Civil Court, Hyderabad in O.S. No.168 of 1998 by order
dated 07.04.1999, which had attained finality. Further, the said
Muneerunissa Begum was also declared and recognized as grand-
daughter of Nawab Mir Yousuf Ali Khan Salar Jung Bahadur IIl in
RCS No.776 of 2002 on the fiie of Civil Jucdge Senior Division at
Aurangabad dated 03.02.2003 and also in O.5. No.1449 of 2008 on
the file of the IX Junicr Civil Judge. It is further submitted that
various Courts have declared late Muneerunissa Begum as the grand-
daughter of Nawab Mir Yousuf Ali Khan Salar Jung Bahadur I, It is
further submitted that in the suit in 0.8, No.168 of 1998, the names
of the present Applicants/Proposed Party Defendants, Samana Fatima
and Zainab Fatma were mentioned as daughters of Muneerunissa
Begum along with their father and brother. The said Muneerunissa
Begum passed away in the vear 2009. Subsequently her husband
Sved Zahid. son Syved Murtuza Ali and daughters (the petitioners
herein) were brought on record and impleaded as legal heirs of
Muneerunissa Begum in 0.5, No.1449 of 2008 vide I.A.Nq.39 of 2009
which was allowed declaring the petitioners as legal representatives of
Muneerunissa Begum.  After the death of Muneerunissa Begum,
father and the brother of the petitioners were impleaded as fegal
representatives ol Munecerunissa Begum vide orders in Application

No.ob2 of 2014 dated 26.06.2014 in Suit in C.S. No.13 of 1958,
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At that point of time, the Applicants were also the legal heirs of
Muneerunissa Begum but were inadvertently not brought on record.
The Applicants’ father and brother ie. Syed Zahid Ali and Syed
Murtuza Ali, were granted Succession Certificate under Section 372 of
Indian Succession Act on 20.04.2020 by the Civil Judge Senior
Division at Aurangabad in M.A.R.J.[. No.197 of 2020. The said order
in M.A.R.J.I. No.197 of 2020 was challenged by Syed Abdul Wahab
before the High Court of Judicature at Bombay Bench at Aurangabad
being 78 First Appeal No.28 of 2021 with CA/5320/2021 in
FA/28/2021, which was dismissed and the Court directed the
Appellant to approach appropriate Forum, pursuant to which an
appeal was filed before ad-hoc District Judge-6 Aurangabad by name

Civil MA No.209 of 2021, which was also dismissed on 05.02.2022.

6. It is further submitted that some of the parties, in collusion with
land grabbers and real estate agents were granted orders without
impleading the proper and necessary parties to the suit and in some
applications, petitions and proceedings that are filed by the so-called
interested parties, they are being shown as necessary parties to the
said applications and as not-necessary parties In some other
applications, and thereby orders were obtained on such
misrepresentation. It is further submitted that the actual and true
legal heirs are neither being made parties nor shown as proper and
necessary parties. It is further submitted that inadvertently the

Applicants/Proposed Party Defendants herein were not brought on
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record at the earlier point of time, as the Applicant No.1 was newly
married and went to Australia with her husband and the Applicant
No.2 was a minor and now both of them have attained majority and
are married and are hving in Australia. In view of the same, prayed
this Court te permit the petitioners/ applicants to come on record as

defendants in the said suit in C.8. No.13 of 1958,
7 It 1s further submitted that though the Government is the
caretaker of the above mentioned Estate of Salar Jung III,
the Government has issued G.O. Ms. No.118 dated 28.10.2022
seeking to regularize land occupied by illegal occupants in 44 colonies
in various locations and in the said G.O. Ms. No.118 two villages
belonging to the Estate of Nawab Salar Jung [lI, Kancha Parvathapur
and Saheb Nagar Kalan arc also included which caused prejudice to
the legal heirs of Nawab Salar Jung III. Under those circumstances,
the petitioners. along with their father and brother, challenged the
said G.O. Ms. No.118 in W.P. No.5846 of 2023, and the Division
Benich of this Court passed an interim order of stay of the operation of
the said G.O. w the extent of Kancha Parvathapur and Saheb Nagar
Kalan wvide its order dated 13.03.2023. In the backdrop of the said
facts and circumstances. the Petitioners/Applicants/Proposed Party
defendants «@re seeking permission of this Court to come on record as

defendants in the suitin C.S. No.13 of 1958
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8. Heard the learned counsel for the petitioners and perused the

material made available on the record.

COURT PROCEEDINGS:

9. On a perusal of the record, it appears that during the course of
scrutiny of the Application, the Registry returned the Application (SR)

with certain objections i.e.

“l. Please file amended cause title in Civil Suit
No.13 of 1938, in the above Application SR, for the
purpose of verification of Cause title since not

tallying.

2. Service is to be effected on all respondents to suit

as well as Commissioner and Receiver.”

Thereafter, the learned counsel for the Applicants answered as:

“1. Same casue title as in Application No.562 of
2014 in C.S. No.13 of 1958 has been typed in this

application.

2. We undertake to send notices to all parties who
are not represented by Counsel as per directions of
Court — Copies are already served on newly
appointed Receivers — Proof of Service enclosed. If
not satisfied with our compliance post before

Court.”

In this regard, the Registry made an endorsement that cause title is
not tallying and submitted for orders as to registration of the

Application. It is further endorsed that “when the case was listed on
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28.07 2023 for orders on Office Note, the Hon’ble Court pleased to pass

the following order:

“Ms. Manguri S, Ganu. learned counsel for the
applicant prays for and is granted two weeks’ time
to comply with the office objections. List on
11.08.2023."

10.  Thereafter. the learned counsel for the Applicants has given the
following endorscment stating that “Since Amended Cause Title in
C.5. No.13 of 1958 is not available, we undertake to file at the time of
hearnng if necessary, as we have already served copies to
Commissioner/Receiver and we also to file covers and
acknoicledgements and relevant material after service of notice if court
mmsists.” and the Registry submitted the note for orders as to

registraticn of the Application.

On 28.07.2023:

“Ms. Manjart S.Ganu. learned counsel for the applicants prays for
and s granted two weeks’ time to comply with the office objections.

Liston 11.082023.

On 11.08.2023:

"Ms. Manjan S.Ganu, learned counsel for the applicants prays for
an adjournment ‘o enable her to comply with the office objections.

List after three wweeks.
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On 01.09.2023:

“Ms. Manjari S.Ganu, learned counsel for the applicants.

Learned counsel for the applicants prays for and is granted four
(04) weeks’ time to enable her to file amended cause title.

List after four (04) weeks.”

On 05.01.2024:

“Mr. Sunil B. Ganu, learned Senior Counsel appears for
Ms. Manjari S. Ganu, learned counsel for the applicants.
Heard on the question of admission.

Issue notice to the respondents.”

On 13.09.2024:

“Mr.  T.S.Praveen Kumar, learned counsel representing
Ms. Manjari S. Ganu, learmed counsel for the applicants.

Leamned counsel for the applicants prays for and is granted six
weeks time to serve notice on the unserved respondents.

List thereafter.”

On 12.12.2025:

“At the request of Mr. T.S.Praveen Kumar, learned counsel
representing Ms. Manjari S. Ganu, learned counsel for the applicant,

list the matter after one week.”
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On 19.12.2025:

“Heard Mr. T.S. Praveen Kumar, learned counsel represents
Ms. Manjart S. Ganu, leamed counsel for the applicants in Application
Nos. 1 and 2 of 2023.

Orders reserved.”

1. As observed from the record of Court proceedings, it appears
that though several opportunities were given to comply with the office
objections to the extent of filing of amended cause title, no compliance
was made by way of filing amended cause title except filing a Memo
dated 31.08.2023 in application (SR) No.15275 of 2023 in C.S. No.13
of 1958 stating that thev have applied for furnishing the complete
amendced cause title in C.5. No. 13 of 1958 on 22.08.2023 bearing C.D.
No. 10850 of 2023 to comply with the office objections in SR No.15275
and 15276 of 2023 in C.8. No.13 of 1958 to the Registry with a
request to direct the concerned O.8. Section for complying with the

CD. Thereafter no status/information is furnished.

ANALYSIS AND CONCLUSION:

12, This Application 1s filed by the Applicants seeking permission to
come on  record as defendants in C.S. No.13 of 1958,
It 1s te be noted here that this Court by a common order dated
24.01.2023 in Applications No.299 and 1235 of 2012, appointed
Commissioners to ook into the extent of property involved in the suit

and apportionment thereof amongst the parties ro the suit in terms of
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the preliminary decree drawn up on the basis of compromise and file
report. Accordingly, the Commissioners have submitted a detailed
report on 13.10.2025. Thereafter, this Court by order dated
16.10.2025 granted permission to the contesting parties to obtain
report dated 13.10.2025 from the Registry and file objections,
if any, on or before 27.11.2025. Upon request, the Registry was
directed to furnish a copy of the Commissioners report dated

13.10.2025 and the matter was directed to be listed on 27.11.2025

under the caption ‘Final Hearing’.

13. On perusal of the record, present Application is filed on

17.04.2023.

COMMISSIONER’S REPORT

14. For better appreciation, it is necessary to extract the relevant
portion of the report dated 13.10.2025, which is extracted as under:

“N. FINDINGS

14. Now that the movable and immovable
properties belonging to Nawab Salar Jung III
appears to have been dealt with under the so
called Compromise Preliminary Decree dated
05-03-1959 under the directions and
permissions of this Hon'ble Court from the date
of the Conditional Compromise Preliminary
Decree dated 05-03-1959 till the order in
[LA. No.417 of 1961 dated 09-02-1962, AND
this Hon'be Court by order dated 09-02-1962
ordered passing of a final decree as prayed for
under certain terms mentioned therein.

The office has to be directed to draw a final
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decree in terms of the order in I.A. No.417
of 1961 dated 09-02-1962, if it remains

unchallenged.

14.1  The record made available to us
indicates that Application No.2 of 2023 is
filed praying the Court to declare the
preliminary decree is passed under the garb
of fake and false theory that Salar Jung
Died issueless and he was unmarried and
that the alleged compromise preliminary

decree is not executable.

14.2  The record made available to us
indicates that Applications No.1 of 2023, 1 and
2 of 2024 and 1 of 2025 are filed claiming
shar¢ in the property of Nawab Salar Jung [

independently and hence they wanted their

impleadment in CS 13 of 1958,

14.3  The applicants in Application No.l of
2024 claim share in the property left behind by
Nawab Salar Jung Ill. contending that the
Salar Jung Estate has got mixed properties of
the grand mother of the applicants therein
("Saheb Begum D/o Mir Alam Bahadur and
grand father All Zaman Khan, Munir-ul-Mulk)
and also the properties of one Habeebunnisa
Begum D/o Mir Alam Bahadur and properties
of Mir t-1uran S0 Mir Alam Bahadur

144 In swiew of para 11 of conditional
compromisc preliminary decree and in view of
peculiar circumstances under which the said
conditional compromise preliminarv decree

came to be passed and in view of the fact that
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order in I.LA. No.417 of 1961 dated 09-02-1962
is passed directing the registry to draw finatl
decree, the point that arises for the
consideration of this Hon'ble Court is, whether
 the applicants in Applications No.1 and 2 of
2023, 1 and 2 of 2024 and 1 of 2025 can
maintain such application in CS No. 13 of

1958.

14.5 In our humble opinion enguiry in
Applications No.l and 2 of 2023, 1 and 2 of
2024 and 1 of 2025 amounts to reopening the
main suit in CS No.13 of 1958 which may
amount to discarding the Compromise
Preliminary Decree dated 05-3-1959. (Virtually
undoing all the labor of the then Receiver-cum

Commissioner}”.

EFFECT OF PRELIMINARY DECREE:

15, In the said Commissioner’s report dated 13.10.2025,
the Commissioners questioned the maintainability of the present
Application i.e. Application No.1 of 2023 in C.S. No.13 of 1958 and
further opined that the said Application amount to discarding the
Compromise Preliminary Decree dated 05.03.1959. Though this
Court granted permission to the contesting parties to file objections,
if any, to the said report, the Applicants have not filed any objections

to the said report.

16. It is to be noted that compromise has already been recorded and
preliminary decree was passed to that extent on 05.03.1959.

The Applicants, at this point of time, by filing the present Application
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and if considered would virtually amounts to reopening of the
compromised preliminary decrce dated 05.03.1959 in C.S. No.13 of
1938 and the Commissioners have rightlv observed in the report that,
it amounts tc discarding the compromise preliminary decree dated

05.03.1939.

17.  The Hon'ble Supreme Court in Bimal Kumar and another Vs.
Shakuntala Debi and others! while observing the difference between
preliminarv and final decree in partition suit held that the term
“compromise” essentially means settlement of differences by mutual
consent and inn such process. the adversanal claims come to rest.

The relevant paras No.24 to 28 are extracted for reference:

“24. in Renu Deviv. Mahendra Singh [{2003) 10
SCC 200 - AIR 2003 SC 1608] the effect of a
commpromuse decree and allotment of shares in
pursuance of the said decree was dealt with. The
two-Judge Bench referred to Raghubir
Sarw v, Ajodhya  Sahu [AIR 1945 Pat 482
and Muzaffar Husaor [AIR 1933 Oudh 562] and
opined that the law had been correctly stated in

the said authorities.

25.In the said case. after referming to Civil
Procedure Code by Mulla, this Court in Renu Deur
case [[2003) 10 SCC 200 : AIR 2003 SC 1608] ,
while drawing 4« distinction between the
preliminaryv and the final decree, has stated that a
prelhiminary decree declares the rights or shares of

the partes to the partition. Once the shares have

(201213 Supreme Court Cases 548
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been declared and a further inquiry still remains
to be done for actually partitioning the property
and placing the parties in separate possession of
the divided property, then such inquiry shall be
held and pursuant to the result of further inquiry,
a final decree shall be passed. A preliminary
decree is one which declares the rights and
liabilities of the parties leaving the actual result to
be worked out in further proceedings. Then, as a
result of the further inquiries conducted pursuant
to the preliminary decree, the rights of the parties
are finally determined and a decree is passed in
accordance with such determination, which is the
final decree. Thus, fundamentally, the distinction
between preliminary and final decree is that: a
preliminary decree merely declares the rights and
shares of the parties and leaves room for some
further inquiry to be held and conducted pursuant
to the directions made in the preliminary decree
which inquiry having becen conducted and the
rights of the parties finally determined a decree
incorporating such determination needs to be

drawn up which is the final decree.

26. Applying the principles laid down in the
aforesaid authorities, it is graphically clear that in
the case at hand, the parties entered into a
compromise and clearly admitted that they were in
separate and exclusive possession of the
properties and the same had already been allotted
to them. It was also admitted that they were in
possession of their respective shares and,
therefore, no final decree or execution was
required to be filed. It is demonstrable that the
compromise application does not contain any

clause regarding the future course of action. The
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parties were absolutely conscious and rightly so,
that their rights had been fructified and their
possession had been exclusively determined. They
were well aware that the decree was final in
nature as their shares were allotted and nothing
remained to be done by metes and bounds. Their
rights had attained finality and no further enquiry
from any spectrum was required to be carried out.
The whole thing had been embodied in the decree

passed on the foundation of compromise.

27.1t is to be borne in mind that the term
“compromise”  essentially means settlement of
differences by mutual consent. In such process,
the adversarial claims come to rest. The cavil
between the parties 1s given a decent burial. A
compromise which is arrived at by the parties puts
an end to the litigative battle, Sometimes the
parties feel that it 1s an unfortunate bitter struggle
and allow good sense to prevail to resolve the
dispute. In certain cases, by intervention of well-
wishers. the conciliatory process commences and
eventually, by consensus and concurrence, rights
get concretised. A reciprocal settlement with a
clear mind 18 regarded as noble. [t signifies
magniticent and majestic facets of the human
mind. The exalted state of affairs brings in
quintessence of sublime solemnity and social

stabilitv.

28. In the present case, as the factual matrix
would reveal. a decree came to be passed on the
hedrock of a compromise in entirety from all
angles leaving nothing to be done in the future.
The curtains were reallv drawn and the court gave

the stamp of approval to the same. Thus. the
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inescapable conclusion is that the compromise

decree dated 3-4-1964 was a final decree.”

ON AUTHORISATION: .

18. That apart, one Syed Zahild Ali S/o. Late Mir Sadiq Alj,
who is father of the petitioners/Applicants and one of the GPA Holders
of petitioners filed/deposed an affidavit on oath stating that “I am the
father of the petitioners/applicants and one of the GPA Holder of
petitioners herein as such well acquainted with the facts of the case
hence 1 am able to depose as follows:”. In this connection,
the Applicants filed a copy of deed of specific power of attorney dated
12.10.2022 executed by petitioner No.1, Samana Fatima. From the
above deed of specific power of attorney, it is culled out that the
petitioner No.l had executed a Deed of Specific Power of Attorney
appointing Syed Zahid Ali, Sanjeev Kumar Raut, Dr. Pramod
Eknathrao Jadhav and Adv. Arunkumar Shyamarao Jadhav as
attorneys No.1, 2, 3 and 4, respectively, authorising them to find out
and recover the moveable and immoveable properties which stand in
the name of the petitioners’ great-grandfather the Nawab Mir Yousuf
Ali Khan Salar Jung Bahaddur III. It is observed from the Deed of
Specific Power of Attorney authorising “Attorney No.2 and 3 are hereby
authorized to refer the dispute to arbitration or for the decision of a
referee or to make statement binding on me, or to abide by the oath of
any person in respect to said claim.” Further, “The attorney No.2
Mr.Sanjeev Kumar Raut S/o. Rattan Narayan Raut and attorney No.3

Dr.Pramod Jadhav S/o. Eknatharao Jadhav are hereby authorised to

]
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signing or verifying the same and that such
person is a recognized agent of the party as
defined by order {II Rule 2 of the Code and is

duly authorized and competent so to do.” -«

19.  As per the Procecdings of this Court on 01.09.2023 and on
subsequent dates. learned counsel for the petitioners scught time to
file amended cause title however, the same has not been filed except
filing a Memo dated 31.08.2023 vide Application (SR) No0.15275 of
2023 in C.S. No.13 of 1958 stating that they have applied for
furnishing the complete amended cause title in C.S. No.13 of 1958 on
22.08.2023 bearing C.D. No.10850 of 2023 to comply with the office
objections 1n SR No. 13273 and 13276 of 2023 in C.5. No.13 of 1958
to the Registry with a request to direct the concerned 0.8, Section for
complying with the CD In this regard, it is not out of place to
mention that as verified from the Registry, it is informed that the C.D.
No.10850 of 2023 was applied on 22.08.2023 and the same was sent
to 0.8, Section and thereafter the same has been received by the
C.D. Secuon on 31.08.2023 then the C.D. Section called for the
lodgement schedule {payvment). Since the Applicants did not comply
with the objections of the Registry within the prescribed period,
the same was struck off on 11.09.2023. However, it appears that no
steps were taken 10 pursue the application for obtaining the amended

cause title from the Registry,
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20. Further, the petitioners claim to be the legal heirs of
Muneerunnissa Begum. On a perusal of the entire affidavit wherein it
is submitted that Muneerunnissa Begum was deglared as natural
daughter of Zainab Begum who was the daughter of late Nawab Mir
vousuf Ali Khan Salar Jung Il by Family Court, City Civil Court,
Hyderabad in O.S. No.168 of 1998 by order dated 07.04.1999,
which had attained finality. However, the said Muneerunnissa Begum
was not arrayed as party defendant to the main suit in C.S. No.13 of
1958. It is further submitted that after the death of Muneerunnissa
Begum, father and brother of the petitioners were impleaded as legal
representatives of Muneerunnissa Begum vide orders in Application
No.562 of 2014 dated 26.06.2014 in C.S. No.13 of 1958. However,
at that point of time as submitted in the Application, the present
Applicants were also stated to be the legal heirs of Muneerunissa
Begum but inadvertently were not brought on record as legal heirs of
Muneerunnissa Begum. However, no explanation was submitted to
that extent. Even otherwise, upon a perusal of the Application No.562
of 2014 dated 26.06.2014, in the said order, the said Muneerunnissa
Begum is not been recorded anywhere as party defendant to the
compromise preliminary decree dated 05.03.1959. The learned Single
Judge had declared the petitioners’ father and brother are the only

legal heirs and successors of the Muneerunnissa Begum.

The operative portion of the order is extracted for reference:
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“Recording the submission of the
learned counsel for the applicants that
they  are the only legal heirs and
successors of late Munnerunnisa Begum,
who s the grand daughter of Salar
Jung-['l. and also considering the orders
passed by various Courts referred supra,
this 1s of the view that the applicants are

nccessary parties to C.8. No.13/1958.

Hence, this application is ordered
impleading the applicants herein as

defendants 1o C.5. No.13/19538”

21, That apart, in the present application, filed by the Syed Zahid
Alii.e. father of the petitioners/applicants and one of the GPA holders,
has not mentioned anywhere in the affidavit regarding their status as
being impleaded in C.S. No.13 of 1958. Tt is pertinent to note that
when the petitioners are claiming to be the legal heirs of the said
deceased Muncerunnisa Begum, however, nowhere in the affidavit,
filed in support of the Application No.562 of 2014 in C.S. No.13 of
1958, had mentioned the status of late Muneerunnissa Begum as
party defendant to the suit. Further, the petitioners have not filed the
copy of the compromise preliminary decree to substantiate their lineal
descendency. The applicants, at this belated stage, without explaining
the status of their mother as party (defendant number) and who is not
being arraved in C.S. No.13 of 1958 in the cause title and in the
absence of that. the praver sought for in this application is without
any basis. As such, the claim of the petitioners/applicants to implead

them as party defendant based on lineal descendancy from the said
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Muneerunnissa Begum who herself is not arrayed as party defendant

in C.S8. No.13 of 1958 cannot be entertained.

22. Even on a perusal of the latest amended cause title issued by
the Registry on 27.01.2026, the said Muneerunnissa Begum has not
been arrayed as defendant in the cause title, which has been updated
by the Registry, from time to time. Further the petitioners’ father, who
is GPA holder in the present application, was also not arrayed as
defendant in the suit in C.S. No.13 of 1958. though an opportunity
was given to the parties to file objections, if any, to the
Commissioners’ report dated 13.10.2025, no objections have been

filed on behalf of the Applicants.

23. In view of the foregoing observations and after due consideration
of the report of the Commissioner dated 13.10.2025, this Court is of
the considered view that the present Application suffers with several
material defects and discrepancies and is devoid of merits.
Accordingly, the prayer sought for by the Petitioners in the present
Application seeking permission to come on record as defendants in
C.S. No.13 of 1958 cannot be entertained at this belated stage and
this Application No.1 of 2023 in C.S. No.13 of 1958 is liable to be

dismissed.
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Accordingly. Application No.1 of 2023 in C.S. No.13 of 1958 1
.S. No. o8 1s

dismissed.
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